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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI
Execution Application No. 15/2025

IN
Original Application No. 04/2013
IN THE MATTER OF:
Sonya Ghosh .... Applicant
Versus
State of Haryana & Ors. ....Respondent(s)

REPLY ON BEHALF OF THE STATE OF RAJASTHAN

PERSUANT TO THE ORDER DATED 06.03.2025 PASSED IN THE

CAPTIONED MATTER

MOST RESPECTFULLY SHOWETH:

1. That the present Reply/Compliance Affidavit is being filed on
behalf of the Respondent No. 2 — State of Rajasthan, in compliance
with the order dated 06.03.2025 passed by this Hon’ble Tribunal in
Execution Application No. 15/2025 in OA No. 04/2013 (Suo
Motu), titled Sonya Ghosh v. State of Haryana & Ors., whereby the
Hon’ble Tribunal directed the Respondent States to submit an
updated compliance report regarding implementation of the order
dated 09.12.2022.

2. That the present proceedings arise out of directions issued by this

Hon’ble Tribunal for remedial action against illegal constructions
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and encroachments in violation of the MoEF&CC Notification
dated 07.05.1992, issued under the Environment (Protection) Act,
1986, prohibiting specified activities, including construction on
lands recorded as Gair Mumkin Pahar, Rundh, and other notified
categories in the Aravalli region.

. That this Hon’ble Tribunal, vide order dated 09.12.2022, had
directed the States of Haryana and Rajasthan to take further
remedial measures in accordance with law and to ensure that
compliance is monitored at the level of the Chief Secretaries of the
respective States on a quarterly basis. The relevant extract of the

order dated 09.12.2022 passed by this Hon’ble Tribunal:

“ 8. We are however of the view that having monitored the matter for
almost ten years, the encroachers having been identified and the States
of Rajasthan and Haryana having constituted their monitoring
mechanism, it will be appropriate to direct that further remedial action
may be taken by the States of Rajasthan and Haryana in accordance
with law. The compliance may be monitored at the level of Chief
Secretaries of the respective States periodically, preferably on
quarterly basis. If there is any grievance against any specified
violation, it will be open to the aggrieved parties to take remedies as

1

per law.’

The order dated 06.03.2025 has further required submission

of status reports demonstrating continued compliance. The
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relevant extract of the order dated 06.03.2025 passed by this

Hon’ble Tribunal:

“4. Learned Amicus Curiae submits that aforesaid direction of the
Tribunal has not been complied with and no action after the said

direction has been taken and no report has been submitted.

5. Issue notice to the respondents for filing the reply/compliance report

by way of affidavit at least one week before the next date of hearing.”

4. That, in furtherance of the aforesaid directions of this Hon’ble
Tribunal and the objectives of the MoEF&CC Notification dated
07.05.1992, the following significant actions have been undertaken
by the State of Rajasthan to ensure strict compliance, prevention of
further encroachments, and ecological restoration of the Aravalli
notified areas:

A. JUDICIAL AND ADMINISTRATIVE ACTION FOR

ENCROACHMENT REMOVAL:

1. With regard to the encroached lands, earlier 724 proceedings were
registered under the relevant provisions of the Rajasthan Land
Revenue Act, 1956, covering an encroached area of
approximately 599.02 hectares. Out of these, 723 proceedings had
already been finalised, and only one proceeding under Section 91
of the Rajasthan Land Revenue Act remained pending. It is most

respectfully submitted that the said remaining proceeding has also
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been finally disposed of vide order dated 18.09.2019, and
accordingly, no case is presently pending under Section 91 of the
Rajasthan Land Revenue Act in relation to encroachments over
the Aravalli notified land.

A true copy of the letter dated 08.10.2025 issued by the Office of
the Tehsildar Neemarana, Kotputli-Behror, is annexed hereto and
marked as ANNEXURE Al.

As per the records maintained by the Alwar Forest Division, there
1s a total of 72174.091 hectares falls under the forest land under
the notification of Aravalli Notification dated 07.05.1992.
Further, it 1s stated that there are 310 cases (225 cases of ACF
Alwar + 85 cases of ACF Rajgarh) pending before Ld. Court till
15.12.2020 for land encroachment.

ACF ALWAR

It is submitted that the 225 cases out of 310 cases falls under the
ACF Alwar, in which 01 case having area of 3.700 ha.,
encroachment has been demolished, and forest land has been
taken over by the Government and in the remaining 224 cases
having an area of 8.14841 ha., eviction orders have been passed
by the competent court. As there are permanent constructions
and therefore action will be taken as per rules with the

cooperation of the police and the district administration, and the
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said exercise is continuously is being carried on in compliance
of this Hon’ble Tribunal Judgement.

A true copy of the eviction order in one of the cases dated
03.10.2025, passed by Court Assistant Conservator of Forest
Alwar depicting the eviction is annexed hereto and marked as
ANNEXURE A2.

A true copy of chart depicting the status of 225 cases falls under
the ACF Alwar is annexed hereto and marked as ANNEXURE
A3.

A true copy of the letter dated 09.10.2025 issued to the Collector
as well as the Police Department for demolition of encroachment

1s annexed hereto and marked as ANNEXURE Ad4.

b. ACF RAJGARH:

It is respectfully submitted that out of 310 encroachment cases,
85 cases fall under the jurisdiction of the Assistant Conservator
of Forests, Rajgarh, wherein eviction orders have already been
passed involving a total encroached area of 26.5644 hectares.
Of these, 21 cases, covering an area of 12.7080 hectares, are
presently  pending before the Hon’ble Divisional
Commissioner, Jaipur, and are listed for hearing on 15.10.2025.
It is further submitted that 51 cases pertain to permanent
construction existing for the past 40—50 years, and the process

of removing such encroachments is presently underway in close
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coordination with the District Administration and Police
Authorities in compliance with this Hon’ble tribunal
Judgement. In 06 cases, covering an area of 4.167 hectares, the
encroachers have already been evicted and possession of the
land has been taken over by the Government, while the
remaining 07 cases are pending before the Court of the Assistant
Conservator of Forests, Rajgarh, and shall be heard and
disposed of strictly in accordance with law at the earliest.

A true copy of the eviction order dated 05.02.2021 in one of the
case, passed by Court Assistant Conservator of Forest Rajgarh
depicting the eviction is annexed hereto and marked as
ANNEXURE AS.

A true copy of the chart depicting the status of 85 cases falls
under the ACF Rajgarh is annexed hereto and marked as
ANNEXURE AG6.

A true copy of the letter dated 09.10.2025 issued to the Collector
as well as the Police Department for demolition of
encroachment is annexed hereto and marked as ANNEXURE
A7.

ISSUE _RELATED TO 44 CASES PENDING TILL

NOVEMBER 2020:

It is respectfully submitted that, as per the updated report from the

Office of the Deputy Conservator of Forests, Tiger Project,

64



65

iv.

7

Sariska, a total of 44 proceedings were instituted under Section
91 of the Rajasthan Land Revenue Act, 1956, pending till
November 2020, out of which eviction orders have been passed
in 41 cases. In one case, the encroachment has been removed and
the Government has taken possession of 0.0011 hectares of land.
Out of 37 cases under Range Tahla, 15 cases are under appeal
before the Hon’ble MJM, Rajgarh, while implementation of
eviction orders in the remaining 22 cases is in progress. Further,
under ACF Sariska, two cases remain pending, and two cases
could not be executed due to appeals before the Hon’ble High
Court, while under ACF Akbarpur, one case is pending and one
case is under appeal. All remaining cases are being pursued and
shall be disposed of strictly in accordance with the law, with the
assistance of the District Administration and Police Authorities.
A true copy of chart depicting the status of 44 cases instituted
under section 91 of the Rajasthan Land Revenue Act is annexed
hereto and marked as ANNEXURE AS.

APPOINTMENT OF OFFICER:

It is respectfully submitted that the Chief Secretary’s Office,
Government of Rajasthan, vide its order dated 27.10.2021,
nominated the Additional Principal Chief Conservator of Forests
(Forest Protection) to monitor compliance of the Tribunal’s

orders.
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A true copy of the letter dated 27.10.2021 issued by the Forest

Department is annexed hereto and marked as ANNEXURE A9.

B. ENCROACHMENT ACTION AND PROSECUTION

STATUS AFTER 2022 TIL 2025:

1.

It 1s submitted that there are 149 cases (59 cases in ACF Alwar +
90 cases in ACF Rajgarh) that have been registered against the
violators, 1i.e., Farmhouse owners, under the Environment
Protection Act 1986, Land Revenue Act 1956, Rajasthan Forest

Act 1953 and other legal provisions. Year wise details from 2022-

66

September 2025 under:
Year 2021- | 2022-23 2023-24 | 2024-25 | 2025-26 Total
22 (upto case
25.09.2025) | registered
No. of 24 1 34 52 38 149
total
registered
cases

A true copy of chart depicting 149 cases that have been registered
against the violators is annexed hereto and marked as
ANNEXURE A10.

It is respectfully submitted that out of a total of 59 cases under the
jurisdiction of the Assistant Conservator of Forests, Alwar,
covering an area of 26.48130 hectares, eviction orders have been

passed in 14 cases involving 23.00580 hectares, of which 12 cases



67

111.

9

have been executed and possession of 22.70580 hectares has been
taken over by the Government, while the remaining 45 cases are
pending before the competent authority for disposal as per law.
Similarly, under the jurisdiction of the Assistant Conservator of
Forests, Rajgarh, 90 cases covering an encroached area of
24.51330 hectares have been registered, in which eviction orders
have been passed in 28 cases; 17 cases, covering 13.40970
hectares, have been executed and land possession restored to the
Government, while the remaining 62 cases are pending before the
Court of the Assistant Conservator of Forests, Rajgarh, and shall
be taken up for hearing and disposed of at the earliest in

accordance with law. Year-wise details from 2022- September

2025 under:
Year 2021- | 2022- | 2023-24 | 2024- | 2025-26 Total case
22 23 25 (upto registered
25.09.2025)
No. of 0 0 1 19 22 42
demolish
cases

It is submitted that from the year 2022 till September 2025, the
authorities have seized 553 vehicles on account of illegal mining
and non-forest activities in the notified region. Year-wise details

from Jan 2022 to September 2025 are as under:

Year 2021- 2022- | 2023-24 | 2024-25 | 2025-26 Total
22 23 (upto 30%
Sept.2025




10

(Jan.22
to
Mar.22)

No. of | 34 141 173 132 73 553
seized
vehicle

A true copy of chart depicting the 553 seized vehicles on account
of illegal mining and non-forest activities in the notified region is

annexed hereto and marked as ANNEXURE A11l.

C.STATE LEVEL MONITORING COMMITTEE:

It is submitted that the State government has constituted a
committee. The Committee comprises the Regional Chief
Conservator of Forests, Jaipur (Chairman); Representative of the
District Collector, Alwar (Member); Deputy Conservator of
Forests, Tiger Reserve, Sariska (Member); and Deputy Conservator
of Forests, Alwar (Member-Secretary).

A true copy of order dated 12.11.2020 issued by Forest Department
is annexed hereto and marked as ANNEXURE 12.

A review meeting has been convened on 26.09.2025, for the strict
compliance of the judgment passed by this Hon’ble Tribunal in the
present matter. A true copy of the meeting notice dated 26.09.2025

1s annexed hereto and marked as ANNEXURE 13.

. That, without prejudice to the submissions made hereinabove, it is

respectfully submitted that the State of Rajasthan, through its Forest
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Department and other concerned authorities, continues to ensure
strict compliance with the MOoOEF&CC Notification dated
07.05.1992, as well as all directions issued by this Hon’ble
Tribunal. The State authorities regularly monitor and take necessary
actions to prevent unauthorized construction, encroachments, and

other non-forestry activities in the Aravalli notified areas.

. That, in view of the above, the answering Respondent respectfully

submits that the State of Rajasthan has already undertaken
substantial and continuing measures for the effective enforcement
of the Aravalli Notification and the Tribunal’s directions. The State,
through its monitoring committees and field authorities, remains
actively engaged 1in supervising compliance, removing
encroachments, and restoring the ecological balance in the notified
areas, thereby demonstrating sustained commitment to

environmental protection and adherence to law.

. That the Respondent No. 2 craves liberty of this Hon’ble Tribunal

to file any further additional status report that may be required to be

placed on record and reserves its right with regard to same.

. That the documents annexed to present reply are true copies of their

respective originals.

FILED BY:



(SHIV MANGAL SHARMA) (SAURABH RAJPAL)
(ADVOCATE FOR RESPONDENT NO.2/ STATE
OF RAJASTHAN)

OFFICE:-D-291, 2ND 3 RD FLOOR,

DEFENCE COLONY

NEW DELHI-110024

MOB: -99717 92885

E-MAIL: -advocatesaurabhrajpal@gmail.com

PLACE:NEW DELHI
DATE:

70


mailto:-advocatesaurabhrajpal@gmail.com

71

13

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXEUCTION APPLICATION NO. 15 OF 2025
IN
ORIGINAL APPLICATION NO.4 OF 2013

IN THE MATTER OF:
M/s SONYA GHOSH .... APPLICANT
VERSUS
STATE OF HARYANA & ORS. ....RESPONDENT(S)
AFFIDAVIT

I, Rajendra Kumar Hudda, S/o Sh. Govind Singh, aged about 55years,
working as Deputy Conservator of Forest, Alwar, do hereby and solemnly'

affirm and state herein under:

That I am the Office In-Charge (Respondent No.2)in the accompanying
Replyand am well conversant with the facts and circumstances of the

case and thus competent to swear this affidavit.

That I have read the accompanying Reply have been drafted under my
instructions, which I have read and understood. I further state that the

averments made therein are true and correct to my knowledge

B That the Annexures filed along with the Replyare true copies of their

éb‘j respective originals.
o

DEPO T
VERIFICATION

Verified at Mgy on this the 9 day of October,

2025. I, the abovenamed deponent, do hereby verify that the contents of the
above affidavit are true and correct. No part of it is false and nothing material

has been concealed therefrom.

DEPONE




14 72

— Annexure-1
Faterd TEHIAIR AR, Heqren—aeds. (m{o}
m{mm/zozs/-.jg;) Femtie:— cyy ,0)2 -

AT IU TN WRAP ARIRY,
AR TN AR U0 |

fRwa:—Execution Application No. 15/2025 In Original Application No. 4 /2013
=1 oY 9w ToRAT / ®RAON WRER N 3w AT 1082026 @) qreen Rurd
LG

7ENRY,

Sodd fawarmfa Maga @ 6 S g @ G S oR T@ arn T

f& Saa gdvor AR A BN A 203 /06 G 2192006 U Yl dwivd
R Tio MarY RGaamR @o [0 427 a1 18580 & Moo were <ol R
Sad  UBRYT BT 18012019 B A@E AENIGR  Hi@gu @ g Hod.
03/17,126 /17 ¥ fAotg giRa Brax aT@ell 81 ga &) R v af Jan & AR

g & v

HeA™ 1~ SUATTTER |
dedTeliaR R




— I TITTENTT =Pevess oo

73 I IWMWWWWD

Prta Ratw 49,47

mﬁtmmﬁmnmlmmﬁ&qﬁﬁﬁmt%mmsm'@m
Rufe wwge #R e o & 5 wam 283 %mx(a*mw.‘-t

.. . R :02, 1D ﬁw"'ﬁm e T

1956 @ TEA W o frwr | afwd @1 AR AL EES
Wmﬁaﬂlmmmwm/ﬂwﬁmmlwﬁmﬁmﬁ

A wE TE N U B v ww @) RO W B SR SeEONRE g
aifererwor far gam &

T ORI ] WO R &Y arT o1 @Ed

mﬁﬁﬁmﬁaﬁmmtlwm@mm

mmﬁﬁmmmtlmaawmam - T T 28 S
........... ﬁmﬁzﬁmf&mmhmmaﬁmﬁwzmﬁmﬁ%m
ﬁmmgﬂmmm?ﬁmmaﬁm#gﬂ T FW B IR
aﬁﬂﬂ%mﬁ%mﬂzﬁmhmhwmmaﬁ
mﬁmﬁmmmﬁmmﬁmmaﬁwﬁm
mwmwwwmaﬁmﬁmﬁmmwﬁmml
- @;mqmmmﬁhwmmaﬁmlwaﬁmmﬁm

IR, 3 T T o | ot el Srerert e

Re 2]y
- “q_o_ : @@R

Y 1T
B San,.m i i




T 3
-: st
< mﬂﬁﬂmw}w &

9’1@‘: SIAT-9) LR Aot § 3"_'*}’ 5 ’”ﬂ;yg’hd ﬂa"%‘
| L d
o W;ﬂawaﬁ'%
/

e Afr '
ST U S .tm/f?/ Yy /?: 3letot
' mﬁvw—ﬂﬁ 73T 7%, |
"%'rv'd e " - BT iy,
T 12/ %m-s:“ﬂﬁa‘? ‘
T et

- g 'ﬂ'rﬂ.n?-l.,
‘ -{U‘n—igraﬂ#!?z
3‘3"7:;55‘
qu@?»ﬁb SO VA €/

HE X we v v F S gk

ARE g8 FTIA

=t $o B e B o7
e .
¥ & 9 o 7w s oY mm

T Saw DA o T E oy sk s
W%Wﬁ'ﬂ'&%w'ﬂwaﬁ

AT FfRy 7O E R
QW&AT&M/WWWT .

ol
&.w"f"%r




75 / S T & ! "

wh?r:':ﬂ?' ":/qu.rﬁ lr W 9""7' Ay o
7z% & %/W#r"}ﬂz, %w'r gdﬁ,,ﬂ:'i f‘"-rzrﬁ
2l Qeore™ 3} # < 4s— ¥ % -y;rvf‘?"m??d

Gt A e %"ﬁﬁ"fh QW ,,v.;r ﬂ:‘#ﬁ' '




AN gl & P, A ANNEXURE FH

— &) ¥wwa
drardn R 7y T @3R)
e HEF, JTR
HHIH TR -
a=rta - W, Wﬁ—mmﬁmwm
= & R &g 7 SR R
HaH
Tere aedra faema fren dere-faer
% 291 : 03.102025
9\\"\ frofa

mmﬁwﬁa%m@%%ﬁﬁumaﬁmﬂ%%mh%ﬁm
myﬁm%@mmmmm-mmmaﬂf@mwmﬁ
sawao.m?oﬁswmaa«@wmmmmwmmﬁamwmaﬂ
s JaR § W e T

TEX § WETH A AEHD SR EIT T < aR G g% A | Infl B I 9 <@
&g R 20062025 F I 11:00 TS AT FETAH T e, AR W IURYA BIR A W TEIT
mégmm,ﬁﬁaﬁmﬁmmzﬁ$mm-mﬁwﬁwﬁﬁ§mmmﬁ
a&féwwmﬁwﬁmwﬂ%gmzﬁﬂama@wmwﬁawmaﬂémmaﬁm%lm
maﬂwm,mmgmmaaéaaqﬁa%mwmﬁrﬁatsao.m?oﬁmquam
mW%w%mﬁW&wﬁﬁ%uﬁhnWaﬁﬁﬁé%mmﬁM@m
&1 sraeE a1 @ TR A AR Afreha &% 7 4R # afeq g g T

. el @) O 91 @ AT B FTHY A DY I J@A B JRW TR fFd w2
mﬁmgﬁﬁmmmﬁﬂmmﬁﬁmﬁamaﬁmglﬁ@ﬁm
g g7 JTH AR F grerrd Ao Wi

fyofg ama 1% 03.10 2025 & Ya =ATITAY A FATIT 7T |



OFFICE OF THE DEPUTY CO1J&RVATOR OF FORESTS, ALWAR

Annexure-3
Encroachment information O.A. No. 04/2013 in M.A. No. 737/2013 Sonya Ghosh Vs State of Hariyana & Others - reg. .
Sl : ] . .
fa Year Village Tehsit Khasra No. | Area in{Ha.) | Type of Land | Name of Encroacher Father's Name Decide/Pending Demolished or Not
1 2 3 4 5 6 7 8 9 10 11
1 | Upto Dec 2021 Ghatal Tijara 1 0.00702 Ao vers Subash Sunder Decided
2 | Upto Dec 2021 Ghatal Tijara 1 0.01040 fomp w8 Indro Uttam Decided |
3 | Upto Dec 2021 Ghatal Tijara 1 0.11105 o Az Hanif Gaffur Decided
4 | Uptc Dec. 2021 Ghatal Tijara 1 0.00903 #om T Sab singh Rattiram Dea.ded
S | Upto Dec. 2021 Ghatal Tijara 1 0.00650 #omp ETR Kavitapal Utta.m Dec'nded
6 | Upto Dec. 2021 Bhiwadi Tijara 320 0.01600 flop TR Lakhmichand Jagdfsh Dec!ded
7 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00800 fop TR 'Jitend?f Jagdish Decided
8 | UptoDec. 2021 Ghata! Tijara 1 0.00200 Ao €12 Bn'yam Slnngh Guruvachan Dec!:e:
9 | UptoDec. 2021 Ghatal Tijara 1 0.00300 #orp w3 Briyam S_mgh Guruvachan Dec!ded
10 | Upto Dec. 2021 Ghatal Tijara 1 0.27300 fowp TETR Banta Snngh Kartar g::d:d
11 | Upto Dec. 2021 Ghatal Tijara 1 0.00990 fop wR Banwan' Mamman —
12 | Upto Dec. 2021 Ghatal Tijara 1 0.00720 Rop TS ahayam - htn:mr;_anh o
13 | Upto Dec. 2021 Ghatal Tijara 1 0.00150 fomp wETR Indra Singh athan Sing| .
ij 0.01000 oo wETS Kanniya Lal Parmanand Decided
14 | Upto Dec. 2021 Ghatal Tijara 1 i ez e —
15 | Uoto Dec. 2021 Ghatal Tijara 1 0.00800 #o%p TETS ara Sing - '
- ‘ ij 00200 #op TETR Surender Singh Santosh Decided
16 | Upto Dec. 2021 Ghatal Tijara 1 0. j .
- ) | Tijara 1 0.00240 fomp TETE Ram Singh Jagtar Singh Decided
17 | Upto Dec. 2021 Ghata l ~ o T Muktar Singh Bisan Singh Decided
18 | Upto Dec.2021 Ghatal Tijara 1 g'gg;ao s s e Decided
13 | Upto Dec. 2021 Ghatal Tijara 1 - Fatte Decided
| Tijara 1 0.00390 fomp T Santosh
ol it vl Gr.\ata - ' N 320 0.00620 fop TR Vijay Pal Dullichand Decided
2 _erofec 2941 e Tfl.a"a 320 0.00510 flop qETS Munsiram Mamchand Decided
22 UptoDec 2021 Ehivad L - 5.00350 Tomp TETe Gurmeet Gurumukh Decided
23 ) OptoDec ROZ] ghatd ﬁ!ara 320 0.00830 fomp TETS Yadram Mamchand Decided
Dec. 2021 Shiad UIELE : i Mamchand Decided
24 | Upto wadi Tiiara 320 0.00840 fopp TER Gvarsurau‘\ e
25 | UptoDec. 2021 Bhiwadi . 1 0.00720 Ao wETS Veero Bai Gurumukh gei
26 | Upto Dec. 2021 Ghatal Tijara 0-00750 Top T Y Amar Singh Decided
27 | Upto Dec. 2021 Bhiwadi Tljara 320 0.00800 o — e e
28 | UptoDec. 2021 Bhiwadi Tijara 320 . e Co—— Sachavaram Decided
29 | Upto Dec. 2021 Bhiwadi Tijara 320 ggg;;g R e o Decided
30 | UptoDec. 2021 Ghatal Tijara 1 . = TR = et s Decided
Tijara 1 0003 - Singh Decided
31 | UptoDec. 2021 Ghatal ) 0.01080 Ao TR Lakhmeer Singh Bakhtar Sing .
32| UptoDec. 2021 Ghatal Thara ~ 00870 o vere Jagdish Sukkan Ram Decided
33 | Upto Dec. 2021 Bhiwadi Tijara 220 2'01220 homp TR Hannu Birju Decided
£ ' Rampura Tijara 20 . r—— Tkbal Mukrudeen Decided
34 | Upto Dec. 2021 e Tijora 20 0.01200 ﬂ:‘P e o Singh Decided
qr1ée
= tj,mo ‘;“‘ ;gii Bhiwadi Tijara 320 Q0039 T
36 pto Dec.




to Dec. 2021 Rampura Tijara 20 0.04000 ﬂzﬁﬁm Nekiram Rupchand Decided
Upto Dec. 2021 Rampura Tijara 20 0.00770 o THTE Jitender Rupesh Decided
Upto Dec. 2021 Rampura Tijara 20 0.00950 fop wETe Aagad Parbhatilal Decided
Upto Dec. 2021 Rampura Tijara 20 0.05075 flomp wETa Ragveer - Decided
41 | Upto Dec. 2021 Rampura Tijara 20 0.02800 fowp wEe Jasram Prabhudayal Decided
42 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00800 Ao TETe Manoj Hansa Decided
43 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00630 fowp vETE Bisan Jhuta Decided
44 | Upto Dec. 2021 Bhiwadi Tijara 320 0.01500 ftoqo vETR Vikram Tarachand Decided
45 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00300 fomp wETE Raju Buddharam Decided
46 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00280 o wErE Anmitkhre Hariram Decided
47 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00770 #oxp WETE Naresh Harish Chand Decided
48 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00650 oy vER Pappu Shyama Decided
49 | Upto Dec. 2021 Bhiwadi Tijara 320 0.01176 Mo TETE Ganesh Ratti Decided
50 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00810 fop verR Premvati Pappu Decided
51 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00880 Hop wETe Ramesh Om Prakash Decided
52 | Upto Dec. 2021 Bhiwadi Tijara 320 0.01210 o wERe Jaggi Leelaram Decided
53 | Upto Dec. 2021 Bhiwadi Tijara 320 0.01100 fotp wETE Ramesh Chohtli Decided
54 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00280 fotp wETR Buddhsingh Daya Kishan Decided
55 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00880 o wER Shyamilal Kaluram Decided
56 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00903 flomp TErE Mukesh Kapoor Kacchiram Decided
57 | Upto Dec. 2021 Rampura Tijara 20 0.01000 o ER Girraj - Decided
58 | Upto Dec. 2021 Rampura Tijara 20 0.00578 #og B Ghisaram Chaju Ram Decided
59 | Upto Dec. 2021 Rampura Tijara 20 0.02700 flomp TETE Ashok Vishambar Decided
60 | Upto Dec. 2021 Rampura Tijara 20 0.01200 Howp TErE Surjeet Veer Singh Decided
61 | Upto Dec. 2021 Rampura Tijara 20 0.01600 Hop ETE Managlram Veer Singh Decided
62 | Upto Dec. 2021 Rampura Tijara 20 0.03450 Hop vEE Nasrudeen - Decided
63 | Upto Dec. 2021 Rampura Tijara 20 0.03208 o e Surya - Decided
64 | Upto Dec. 2021 Rampura Tijara 20 0.05832 Hop TR Sahun Khan Sajed Khan Decided
65 | Upto Dec. 2021 Rampura Tijara 20 0.05180 Hop v Purusottam Sarub Sharma Decided
66 | Upto Dec. 2021 Rampura Tijara 20 0.02775 fomp = Bake Lal Jassiram Decided
67 | Upto Dec. 2021 Rampura Tijara 20 0.01188 Ho5o vErR Janki Omprakash Decided
68 | Upto Dec. 2021 Rampura Tijara 20 0.00474 o TS Rohitash Gurudayal Decided
69 | Upto Dec. 2021 Rampura Tijara 20 0.01615 Howp wEs Karan Singh . Decided
70 | Upto Dec. 2021 Rampura Tijara 20 0.03900 o wE Jumma Munira Decided
71 | Upto Dec. 2021 Rampura Tijara 20 0.00583 o TETE Subash Heera Singh Decided
72 | Upto Dec. 2021 Rampura Tijara 20 0.00456 Homp wETR Murli Prasad - Decided
73 | Upto Dec. 2021 Rampura Tijara 20 0.02236 o wEE Nisha Nijamudeen Decided
74 | Upto Dec. 2021 Rampura Tijara 20 0.01600 fop TR Foja Veer Singh Decided
75 | Upto Dec. 2021 Rampura Tijara 20 0.01040 fop ETe Shyam Veer Roshan Lal Decided
76 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00090 Hop wER Dhanni Bharosi Decided
77 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00880 fop e Amar Singh Heera Lal Decided
78 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00528 o e Naresh Hawa Singh Decided
79 | Upto Dec. 2021 Bhiwadi Tijara 320 0.00711 #Howp vETe Ramesh Ratni Decided
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21
e 04l Bhivadi Tijara 320 0,00450 flovo urrd Mahesh Jalpal Decided
Dec. 2021 Bhiwadi Tijara 320 0.00594 Ao wmra Jagdish Pyare Decided
Dec. 2021 Rampura Tijara 20 0.06278 Pe— Sameer Mahtab Decided
Upto Oec. 2021 Rampura Tijara 20 0.02400 flop TETE Sarajudeen Fariyad Decided
Upto Dec. 2021 Rampura Tijara 20 0.01000 fosp TETR Ramjan Ruda Decided
Upto Dec. 2021 Rampura Tijara 20 0.01076 fop wETe Yaseen Ali hussan Decided
| 86 | Upto Dec. 2021 Rampura Tijara 20 0.04620 flomp wETE Islam Noor Mohd Decided
87 | Upto Dec. 2021 Rampura Tijara 20 0.02425 flop wErs Khusi Mohd. Noor Mohd Decided
| 88 | Upto Dec. 2021 Rampura Tijara 20 0.01140 gy wETE Rihan Fakrudeen Decided
89 | Upto Dec. 2021 Rampura Tijara 20 0.00990 R0 qEE Sher Mohd Siddi Khan Decided
90 | Upto Dec. 2021 Rampura Tijara 20 0.05320 oo TEE Kamal Ismail Khan Decided
91 | Upto Dec. 2021 Rampura Tijara 20 0.01485 o wErs lliyas Basir Khan Decided
92 | Upto Dec. 2021 Rampura Tijara 20 0.06210 fomp TES Sahabu Khan Pahlu Khan Decided
93 | Upto Dec. 2021 Rampura Tijara 20 0.01600 Horp TETE Umar Surjan Decided
94 | Upto Dec. 2021 Rampura Tijara 20 0.01658 Homp wEs Sokat Dhoop Khan Decided
95 | Upto Dec. 2021 Rampura Tijara 20 0.01210 oo TERE Gyan Chand - Decided
96 | Upto Dec. 2021 Rampura Tijara 20 0.00630 Hop vEE Mubeen Khan - Decided
97 | Upto Dec. 2021 Rampura Tijara 20 0.01425 fogp TER Rampal Bhagwandas Decided
98 | Upto Dec. 2021 Rampura Tijara 20 0.02000 fop TS Sitaram Dorilal Decided
99 | Upto Dec. 2021 Rampura Tijara 20 0.00680 fosp TR Umerdeen - Decided
100| Upto Dec. 2021 Rampura Tijara 20 0.01650 #op TEE Sukhi Suresh Decided
101| Upto Dec. 2021 Rampura Tijara 20 0.00640 Hop TER Javed Isak Khan Decided
102| Upto Dec. 2021 Rampura Tijara 20 0.03924 Hop TER Yusuf Khan ‘Summi Khan Decided
103| Upto Dec. 2021 Rampura Tijara 20 0.01040 o TS Sm. Husena - Decided
104| Upto Dec. 2021 Rampura Tijara 20 0.03000 Hp e Jasvant Singaram Decided
105| Upto Dec. 2021 Rampura Tijara 20 0.00770 Homp TER Ravinder Birju Decided
106| Upto Dec. 2021 Rampura Tijara 20 0.00126 o TEE Sukhdev Dulichand Decided
107| Upto Dec. 2021 Rampura Tijara 20 0.03496 fop TEE Nasrudeen - Decided
108| Upto Dec. 2021 Rampura Tijara 20 0.01042 Howp vER Sunder Ratan Decided
109| Upto Dec. 2021 Rampura Tijara 20 0.02700 flop T Rumal Netram Decided
110| Upto Dec. 2021 Bhiwadi Tijara 320 0.00400 fop e Suresh Lekhram Decided
111| Upto Dec. 2021 Bhiwadi Tijara 320 0.00480 Hop TER Rajpal Chandgiram Decided
112| Upto Dec. 2021 Bhiwadi Tijara 320 0.00520 fop TES Amar Singh Laxman Decided
113| Upto Dec. 2021 Rampura Tijara 20 0.01068 #op B Ashok Kumar Banarasi Decided
114| Upto Dec. 2021 Bhiwadi Tijara 320 0.00720 fosp TER Kala Foolchand Decided
115| Upto Dec. 2021 Rampura Tijara 20 0.00970 Hop TE Vinod Banarasl Decided
116| Upto Dec. 2021 Rampura Tijara 20 0.01500 Hop TR Vedu Bhoora Decided
117| Upto Dec. 2021 Rampura Tijara 20 0.02100 fop TR Dharam Singh Chetram Decided
118| Upto Dec. 2021 Rampura Tijara 20 0.01360 #ogp TS Devender Jasram Decided
119]| Upto Dec. 2021 Rampura Tijara 20 0.00440 #op TEE Suresh Parasram Decided
120| Upto Dec. 2021 Rampura Tijara 20 0.01190 fop TER Harbhajan Tarasingh Decided
121| Upto Dec. 2021 Rampura Tijara 20 0.08500 fop wHE Nisar Khan - Decided
122| Upto Dec. 2021 Rampura Tijara 20 0.07800 flop TEE Devender Jassaram Decided




SR

h

UG, ..

Dec. 2021 l Rampura '[ Tijara 20 0.02000 41.-.:%-2 | Noora Mazeed khan | Decided
Dec. 2021 l Rampura i Tijara 20 0.02100 ftop uETE Mahaveer Tavar Decided
fUpto Dec 2021 | Rampura | Tijara 20 0.21500 flowp wETE Ram Cachan Chotu Decided
Upto Dec, 2021 l Rampura 1 Tijara 20 0.03640 flomo wEE Ratiram Bhoora Singh Decided
Upto Dec. 2021 1 Rampura ] Tijara 20 0.01870 floyp TEmE Sukhdev Kasmeer Decided
128| Upto Dec. 2021 1 Rampura \ Tijara 20 0.02500 floyp TETR Satish Hariram Decided
129| UptoDec.2021 |  Rampura | Tijara 20 0.00360 fomp UERE Jasram Decided
!301 Upto Dec. 2021 '| Rampura l Tijara 20 0.04300 foip TETE Dhanpat Mozaram Decided
131] UptoDec.2021 |  Rampura | Tijara 20 0.05900 Homp TETE Ramsaroop Rooparam Decided
[132] UptoDec 2021 | Rampura |  Tijara 20 0.02160 fomp yErE Madamn Fakrudeen Decided
[_133'1 Upto Dec. 2021—[ Rampura 1' Tijara 20 0.01000 o TETE Dharamveer Ramsawaroop Decided
134| Upto Dec. 2021 1 Rampura Tijara 20 0.01190 o 718 Ratanlal Puriya Decided
135| Upto Dec. 2021 Rampura Tijara 20 0.02340 Mowp wETe Bacchu Singh Gokulchand Decided
135] Upto Dec. 2021 Rampura Tijara 20 0.00105 Hoyp wER Daya Chand Ramsawaroop Decided
{137] upto Dec. 2021 Rampura Tijara 20 0.03910 flowp e dris Lal Mohd. Decided
[138] UptoDec. 2021 |  Rampura Tijara 20 0.05070 fomp TETR Aktar Sidda Decided
[139] uUptoDec.2021 |  Rampura Tijara 20 0.00150 o vER Bhagirat Huraml Decided
140| Upto Dec. 2021 Bhiwadi Tijara 320 0.01200 fomp wE Dayanand Sheeshram Decided
141| Upto Dec.2021 Bhiwadi Tijara 320 0.00910 flop TER Iswar Chaver Decided
142| Upto Dec. 2021 Bhiwadi Tijara 320 0.00410 fogp TEE Subhas Paltu Decided
143| Upto Dec. 2021 Bhiwadi Tijara 320 0.00800 forp TES Tarachand Mahveer Decided
144| Upto Dec. 2021 Bhiwadi Tijara 320 0.00580 fomp TEE Omprakash Ramijilal Decided
145| Upto Dec. 2021 Bhiwadi Tijara 320 0.01520 Homp TEE Jagdish Patram Decided
146| Upto Dec. 2021 Bhiwadi Tijara 320 0.00600 o wETE Mayawati Parkash Decided
147| Upto Dec. 2021 Bhiwadi Tijara 320 0.00770 Hop ER Sohanlal Patram Decided
148| Upto Dec. 2021 Bhiwadi Tijara 320 0.00700 o &R Jaipal Chandiram Decided
149| Upto Dec. 2021 Bhiwadi Tijara 320 0.00960 fomp vETE Ramotar Dillu Decided
150| Upto Dec. 2021 Bhiwadi Tijara 320 0.00480 fop wEE Deepak Buddharam Decided
151| Upto Dec. 2021 Bhiwadi Tijara 320 0.00660 Ao TER Dharamveer Dilver Decided
152| Upto Dec. 2021 Bhiwadi Tijara 320 0.00400 fop W Rahul Lala Decided
153| Upto Dec. 2021 Bhiwadi Tijara 320 0.01080 Hop TR Sher Singh Patram Decided
154| Upto Dec. 2021 Bhiwadi Tijara 320 0.00840 flogp e Virbhan Jivan Decided
155| Upto Dec. 2021 Bhiwadi Tijara 320 0.00810 o TEE Rosan Paltu Decided
156| Upto Dec. 2021 Bhiwadi Tijara 320 0.00810 Hop Sanjay Manoharlal Decided
157| Upto Dec. 2021 Bhiwadi Tijara 320 0.01320 Ao TETE Ratna Mangal Decided
158| Upto Dec. 2021 Bhiwadi Tijara 320 0.00770 fiop IES Ramprakash Dayakishan Decided
159| Upto Dec. 2021 Bhiwadi Tijara 320 0.01150 fop =R Suresh Ratni Decided
160| Upto Dec. 2021 Bhiwadi Tijara 320 0.00370 flogp TETE Anil Ganesh Decided
161| Upto Dec. 2021 Bhiwadi Tijara 320 0.00550 fiop TER Suresh Dilver Decided
162| Upto Dec. 2021 Bhiwadi Tijara 320 0.01320 #omp TS Omveer Parmaram Decided
163| Upto Dec. 2021 Rampura Tijara 20 0.00900 fop TER Netram Rambakas Decided
164| Upto Dec. 2021 Bhiwadi Tijara 320 0.00480 foxp wEre Paramjeet Chander Decided
165| Upto Dec. 2021 Bhiwadi Tijara 320 0.00450 fomp TETE Mukesh Ratan Decided
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2021 | Rampura |  Tiara | 20 902550 | o wis | ~paleet | Pyarelal Decided e

Dec. 2021 Ghatal Tijara 1 | 0.00540 ﬁ_?:'rz_'lr-;;_ﬂ_-ﬂ_ _.-_RaJu Kareem Khan Oem- 1 =T

Dec 2021 Ghatal Tijara 1 001170 Aowp TETE | Jetuni i Molvi Decided =]

Upto Dec 2021 Ghatal o Tijara 1 0.01300 oo TETE Kanniyalal | pPermanand Decided = |

[UptoDec. 2021 |  Ghatal ] Tiara | 1 | 001120 [ "B TR Kala Bhagwana Decided | -,

Upto Dec. 2021 Ghatal Tijara 1 0.00924 | Ao uere Karansingh | Ratiram " Decided | |
172| Upto Dec. 2021 Ghatal Tijara 1 0.00350 Ao WETE Foolsingh Mammalram Decided

_1_}'1 Upto Dec. 2021 Ghatal Tijara 1 0.01050 fiom 9EE Pappu premchand Decided |
174| Upto Dec. 2021 Ghatal Tijara 1 0.01560 fomp IR sandeep subesingh Decided
175| Upto Dec. 2021 Ghatal Tijara 1 0.01000 Hop R Kavitpal Uttam Decided
176| Upto Dec. 2021 Ghatal Tijara 1 0.00840 Hoo TEE Mahaveer luglal Decided
177| upto Dec. 2021 Ghatal Tijara 1 0.01300 oo TETS Sanjay Mahaveer Decided
178| Upto Dec. 2021 Ghatal Tijara 1 0.00544 Aowp wER Ramdas Mamaalram Decided
179| Upto Dec. 2021 Ghatal Tijara 1 0.00816 flop TETE satpal Samay Decided
180| Upto Dec. 2021 Ghatal Tijara 1 0.01040 Homp TERE Satram Ratiram Decided

181] Upto Dec. 2021 Ghatal Tijara 1 0.00900 fop T Ramkishan Jagdish Decided |
182| Upto Dec. 2021 Ghatal Tijara 1 0.00880 floHo WETE Kiros Devi Vijender Decided
183| Upto Dec. 2021 Bhiwadi Tijara 320 0.01040 #o0 YER Rajender Sibbu Decided
184| Upto Dec. 2021 Bhiwadi Tijara 320 0.00990 Hop TES Sunder Omprakash Decided
185| Upto Dec. 2021 Ghatal Tijara 1 0.00540 fop e Jagpal Samay Chand Decided
186| Upto Dec. 2021 Ghatal Tijara 1 0.00540 Ao TETS Mittha Tattaya Decided
187| Upto Dec. 2021 Rampura Tijara 20 0.01760 fomp wETS Suresh Girdhari Decided
188| Upto Dec. 2021 Rampura Tijara 20 0.00528 fiomp TES Pintu 2 Decided
189| Upto Dec. 2021 Rampura Tijara 20 0.01800 oo WER Ghamandi seduram Decided
190| Upto Dec. 2021 Rampura Tijara 20 0.01000 Hop TETS Dharamveer Netram Decided
191| upto Dec. 2021 Rampura Tijara 20 0.00880 Ao TETE Hajari Surajbhan Decided
192| uUpto Dec. 2021 Rampura Tijara 20 0.01157 Hop TER Heeralal Rupesh Decided
193| Upto Dec. 2021 Rampura Tijara 20 0.00900 fop TES Lakhmichand Dullichand Decided
194| Upto Dec. 2021 Rampura Tijara 20 0.02754 fop TR Deepachand Jalam Decided
195| Upto Dec. 2021 Rampura Tijara 20 0.00880 fogp WER Ravinder Birju Decided
196| Upto Dec. 2021 Rampura Tijara 20 0.01394 o TETS Sanjay Birju Decided
197| upto Dec. 2021 Rampura Tijara 20 0.01554 Hop TES Rajender Mansingh Decided
198| upto Dec. 2021 Rampura Tijara 20 0.01330 Homp TETS Subhas Gyarsilal Decided
199| Upto Dec. 2021 Rampura Tijara 20 0.01958 Hop TEE Ramraj Sukhlal Decided
200| Upto Dec. 2021 Rampura Tijara 20 0.08740 fop BB Dayaram Mamchand Decided
201| Upto Dec. 2021 Rampura Tijara 20 0.03000 o BT Sallu Sodan Decided

202| Upto Dec. 2021 Ghatal Tijara 1 0.00800 Ao vEE Tikku Raje Decided ]
203| Upto Dec. 2021 Ghatal Tijara 1 0.01350 #Hop TR Gudiyari Ramkhilari Decided

204| Upto Dec. 2021 Ghatal Tijara 1 0.01093 Hoyp wETR Suresh Omprakash Decided ]
205| Upto Dec. 2021 Ghatal Tijara 1 0.04500 forp TETS Billu Foolchand Decided
206| Upto Dec. 2021 Mancha Kishangarhbas | 1545/1662 0.00167 fgp TETS Jhoordeen Ismail Decided
207| Upto Dec. 2021 Jatiyana Kotkasim 222 4.22000 oo WETE Santram Mukhram Decided
@ Upto Dec. 2021 Mancha Kishangarhbas | 1545/1662 0.00334 Homp TR Harun Roopsingh Decided



_Mancha | Kishangarhbas | 1545/1662 0.00167 flosg ywra Haroon Mazid Decided
1 Mancha Kishangarhbas ’_.'lsl“)f 1662 EJTL'}'DR;_ -_"I_d{p L] Jafar Jhoordeen Decided
21 Mancha Kishangarhbas | 1545/1662 0.00167 fonp THTE Gurmeet Foolsingh Decided
. 2021 Mancha Kishangarhbas | 1545/1662 0.00334 fovo TS Kursed Minnu Decided
. 2021 Mancha Kishangarhbas | 1545/1662 0.00334 oo wETE Isar Khan Jassu Decided
Dec. 2021 Mancha Kishangarhbas | 1545/1662 0.00334 Aoxo vETe Dayaram Badri Decided
to Dec. 2021 Mancha Kishangarhbas | 1545/1662 0.00334 Howp TETE Kamma Sibba Decided
Upto Dec. 2021 Motoka Kishangarhbas 161 0.00557 o RS Mustki Asraf Decided
7| Upto Dec. 2021 Motoka Kishangarhbas 161 0.00557 Homp wETR Sazid Aashu Decided
218| Upto Dec. 2021 leelata Kishangarhbas 491 0.01393 fomo 9B Dharmapal Buddh Singh Decided
219{ Upto Dec. 2021 Jindoli Mundawar 1521 0.07200 floqo wETE Jagdish Madan Bawariya Decided
Malkhan, Issak, 3
.2 h j o ,
220| Upto Dec. 2021 Suheta Tijara 933 0.07800 o TEE Abdul, Chahat khan Umar Khan Meo Decided
221| Upto Dec. 2021 Suheta Tijara 1521 0.04400 fop wvgrg | Kamal Akhatar, Mammal Khan Decided
Nawal Khan
, TH
222| Upto Dec. 2021 Suheta Tijara 1521 0.01764 o e "’”";:::“ B Kalu Khan Decided
223| Upto Dec. 2021 lindoli Mundawar 1521 0.02300 oo TEE " Jhuhru Noordeen Decided
Ammu Khan,
, — ;
224| Upto Dec. 2021 Suheta Tijara 933 0.05640 #og0 Samsoo; Kala Jaymal Meo Decided
M/s Delhi Bare
House Pvt. Ltd., New
Delhi, Director
22 N 77 i YETS i
S| Upto Dec. 2021 eemrana Behror 9 3.70000 flomp Pl Rfo Others Decided Yes
Nijammudin East
New Delhi
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fawa— Execution Application No. 15/2025 In Original Application No. 4/2013 /=1 Y I T / sRaon
WIR # Mg wm 'Ra alarer (ver), AR 1, 7% R akw fA® 09.12.2022 @
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Annexure-8
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é— — dcftp.srska.forest@rajasthan.gov.in, defsariska@gmail.com

Encroachment information O.A. No. 04/2013 in M.A. No. 737/2013 Sonya Ghosh Vs State of Hariyana & Others - reg.
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PRI SY I G&TH 91 RIS FREBT

UdT i~ AAIR—STIYR VS, ARWHI—301022 BIF F. 0144—2841333

§-9a i~ deftp.srska.forest@rajasthan.gov.in, defsariska@gmail.com

S. Office No. of | Encrochment | Demolished | Demolished Remarks
No. Cases area No. Area
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2, ACF 02 02.33 0 0 (¥S— SIHaRYR / TTelger) 01 HHRVT ciffdd, 01 YNVl § Sed Mol | e
Akbarpur 8 & PHRUT AT & TAT & |

(31FH= HERTT, iFs)

ST 9 D




101 ‘ﬂ,k a3 Annexure-9
T ¢te | S

™ A INJUS
BT Q. 1(51)7 /2018 AYYY ma 7 OCT 2u)
WM Y8 = W (HoFF), | |
THRUH, TR |

Rz~ Compliance of order dated 22.09.2021 passed by
Hon'ble NGT, New Delhi in O.A. No. 04/2013 (Suo

Moto) Sonya Ghosh vs State of Haryana & Ors. &
W 3

W& A e e @ Roty R 22002021 @) 9 Hert ax o & 1%
I qHR A AT e @ onwl @ sguern @ FrRe o iR
¥z30/ _ wrria Regem A waer & e @ Ao @ T Sy B UF gewar i
gl 2[ v g af. wum T T wRew (39 gRen) @Y i R S @

; o fle” SRR Rva & o 4 qer Wi srtag @ s (A% 27.09.2021

Hﬁrmmﬁﬁﬁwwﬁmﬁwﬁu-wﬁmﬂ?amﬁﬁ

%qﬁaﬁaﬁmﬁmm.wmaﬁmmmﬁmmmlaﬁ

W@gwaﬁamaﬁmmrmml

e
\ AL,
A .
- S ‘% SRR | (ﬁ(‘%‘
T R
9;5\\\ —ﬁmwm%@;mwamaﬁw
U4 ATaYgE HraarEl

| h%gm)_

e =

pritea Tt- @ e eEtad . R TR 8324 , IR WREA g, Wi

TR, A T 01412227762 Mail ID ads forest@rajasthan go
Commanpuc/secy. Forest/Ajay-- LB



OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS, ALWAR

44

Encroachment information O.A. No. 04/2013 in M.A. No. 737/2013 Sonya Ghosh Vs State of Hariyana & Others - reg.
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Annexure-10

All Case Details (ACF Alwar Court)

Si. - -
No Year Village Tehsil Khasra No. | Areain (Ha.) | Type of Land [Name of Encroacher| Father's Name Dec@e/ PEIeLECer
: Pending Not
1 2 3 4 5 6 7 8 9 10 11
1 | Jan.-Mar.2022 Rampura Tijara 18 0.01690 #o50 TETS Smt. Jarina Subath Khan
2 | Jan-Mar.2022 Rampura Tijara 18 0.02100 070 TETS Altaf Aslam
3 | Jan.-Mar.2022 Rampura Tijara 18 0.10800 #050 wETS . Aslam Sorab
4 Jan.-Mar.2022 Rampura Tijara 18 0.01690 050 UETS Smt. Rukhseena Arsad
5 | Jan.-Mar.2022 Rampura Tijara 18 0.01680 070 9ETS Aasam Kan Aslam
6 | Jan.-Mar.2022 Rampura Tijara 18 0.01820 f050 TETS Mudreen Kalu
7 Jan.-Mar.2022 Rampura j Tijara 18 0.01680 #0750 ugTe Sahnaj Farukh
8 Jan.-Mar.2022 Rampura Tijara 18 0.01200 7030 TETS Pappu Kalu
9 | Jan.-Mar.2022 Rampura Tijara 18 0.01000 050 w&TS Chote Kalu
10 | Jan.-Mar.2022 Rampura Tijara 18 0.00720 #ogo TETS Shahrukh Khan Farukh Khan
[ 11 | Jan.-Mar.2022 Rampura Tijara 18 0.00700 o070 TETS Ikbal Noor Mohd
12 | Jan.-Mar.2022 Rampura Tijara 18 0.00800 090 TETS Rahees Gafoor
13 | Jan.-Mar.2022 Ram_pura Tijara 18 0.00770 "’To‘-jo 9ETS Magnesh Pappu
14 | Jan.-Mar.2022 B _Rampura Tijara 18 0.01200 050 TETS Parbeen Farukh
15 | Jan.-Mar.2022 Rampura Tijara 18 0.00880 o050 BT Nisar Kalu
16 | Jan.-Mar.2022 Rampura Tijara 18 0.01400 #o50 TETS Rajkumari Hakam Meo
17 | Jan.-Mar.2022 Rampura Tijara 18 0.00640 fogo TETS Saleem Farukh
18 | Jan.-Mar.2022 Rampura Tijara 18 0.01080 050 wBTS Irfan Babli
19 | Jan.-Mar.2022 Rampura Tijara 18 0.00640 070 9T Mulla Farukh
20 | Jan.-Mar.2022 Rampura Tijara 18 0.00990 Ho50 TETS Shakila Gaffor
21 | Jan.-Mar.2022 Rampura Tijara 18 0.01100 Moo qETS Jakir Habbi
22 | Jan.-Mar.2022 Rampura Tijara 18 0.01680 fojo TETS Javed Ismail
23 | Jan.-Mar.2022 Rampura Tijara 18 0.04800 flozo Tt Aameen Sodan
24 | Jan.-Mar.2022 Rampura Tijara 18 0.06800 floo TETS Harun Deenu
25 2024-25 Kankra Kishangarhbas 914/432 0.30000 #1070 JETS Ramjeet Shrichand Decided Yes
26 2024-25 Kahnpur Mewan | Kishangarhbas 1 0.56000 Ho70 SETS Kamrudeen Kamal Khan Decided Yes
27 2024-25 Kahnpur Mewan | Kishangarhbas 1 1.04000 1070 WETS Nisar Sammi Decided Yes
28 2024-25 Kahnpur Mewan | Kishangarhbas 1 0.48000 050 UETS Lallu Kan Firoj Khan Decided Yes
29 2024-25 Adhira Chind Bansoor 47 1.05300 #0750 SIS Subhram Kaluram
30 2024-25 Jatiyana Kishangarhbas 222 0.15000 H05e &S Kishorilal Gurjar Prabhati Ram Decided
31 3024-25 Jatiyana Kishangarhbas 222 0.15000 f0%0 TETS Ramotar Khem Chand Decided
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i Year Village Tehsil Khasra No. | Areain(Ha) | T f f h ! Uscide/ e
5. : : ype of Land |Name of Encroacher Father's Name Pending Not
32 2024-25 Mancha Kishangarhbas | 1545/1662 1.00000 fomp TETE Sahabudeen Rujhar Khan Decided Yes
33 2024-25 Mancha Kishangarhbas 548 0.35000 forp TS Akbar Khushila Khan Decided Yes
34 2024-25 Mancha Kishangarhbas | 1545/1662 0.61580 fon UETS Pawan Kumar Panna Lal Decided Yes
35 2024-25 Mancha Kishangarhbas 548 1.75000 forn TETS Kallu Khan Bhinnu Khan Decided Yes
36 2025-26 Jajor Alwar 2 0.17000 foso JETE Mosam Khan Bhoormal

37 2025-26 Nalpur Behror 547 0.92000 floro uETs Pratap Habdu Decided Yes
38 2025-26 Nalpur Behror 547 0.69000 floip ugTd Babli Bodan Decided Yes
39 2025-26 Chamroda Kishangarhbas | 1026/1107 7.00000 oo UETS Deen Mohd vajeer Khan Decided Yes
40 2025-26 Chamroda Kishangarhbas | 1026/1107 8.00000 floso yETe AjeemKhan Chuttal Khan Decided Yes
4] 2025-26 Dhadhikar Alwar 2000-2006 0.21000 oo GETs Yogesh Bhedi -

42 2025-26 Chandoli Alwar 11 0.27000 flosjo wETS Islam Mamlo

43 2025-26 Chandoli Alwar 11 0.06300 fono GETS Mosam Khan Ishaak

aa| 202526 Chandoll Alwar 11 000500 | fojouers | ChandraPrakash - SanskarSchool

Yadav Naurangabad

45 2025-26 Chandoli Alwar 11 0.03100 foro TETS Khursid Deen Mohd

46 2025-26 Chandoli Alwar 11 0.00540 floqo wETs Ismail Khan Mihru

47 2025-26 Chandoli Alwar 11 0.04500 flono UETS Samlu Ismail

48 2025-26 Chandoli Alwar 11 0.03100 o0 GETS Jamshed Deen Mohd

49 2025-26 Chandoli Alwar 11 0.06300 Ao7o. GETS Samaydeen Lallu

50 2025-26 Baladehra Alwar - 444 0.01881 Ao7o geTS Ramesh Prakash Gurjar

51 2025-26 Baladehra Alwar 444 0.02787 o070 UETS Jagdish Ramratan

52 2025-26 Baladehra Alwar 444 0.07943 7070 YETS Nasaru Menu Khan

53 2025-26 Baladehra Alwar 444 0.09290 050 9ETS Jahid Ishaak Khan

54 2025-26 Baladehra Alwar 444 0.09290 Hoo wETR Mainu Khan Leela Khan

55 2025-26 Baladehra Alwar 444 0.20903 fowo GETS Malkhan Menu Khan

56 2025-26 Baladehra Alwar 445 0.18581 oRo ETS Aladeen Ruda Khan

57 2025-26 Baladehra Alwar 445 0.13936 fomo gETS Mansingh Ruda Khan

58 2025-26 ' Baladehra Alwar 445 0.09290 070 9ETS Saddam Hari Singh

59 2025-26 Baladehra Alwar 445 0.11148 050 9ETS Nasaru Deen Ruda Khan-

(Sanjay Kumar)

Asstt. Conservator of forest,

Alwar
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cases filed under LR Act 1956 In rajgarh, laxmangarh, thanagazl ranges from 2021-22 to till 25.09.2025
ton O.A. No. 04/2013 in M.A. No. 737/2013 sonya Ghosh Vs State of Harlyana & Others - reg.

or
TehsH KhasraNo, | A®2'0 | Twpeof Aol father's Name Oecide/Pending M‘::'d
(Ha.) Land Encroacher
F 3 4 S 6 7 [] 9 10
r ram|i lal, saty
kundala tahala 28,29.33,34 | 1.560 | ™P wR narayan, harbaksh Undecided
rameshwar
F "":'.:"' renl 30,112 | 0.283 ) khalrat harlom meena Decided
3 | malawall | lammangarh | 2)23/1526 | 0.280 | ™m ww jaldharl mansukh Undecided
[ malawal lanangarh | 2123/1526 | 0.001 | Mo TR girva) prabhy ram meena Undedded
S malawal laxmangarh | 2123/1526 | 0.010 | %P W ramkhiladi tundal Undedded
6 malawal lagmengarh | 2123/1526 | 0011 | %o TER rameshwar bhore la Undecided
? malawall | laxmangarh | 2123/1526 | 0.016 | o TR yadram ovare lal Undecided
] malawall lagrrangarh 2123/1526 0.026 %o TET ballu ram geela ram Undecidad
9 lawall_ | garh | 2123/1526 | 0.013 | ™ wr lallu ram pyare lal Undeclded
10 lawall_ | loamangarh | 2123/1526 | 0.023 | op wsm bhagant! sugriv Undeclded
11 malawali L warh | 2123/1526 | 0.105 | fomp TR gheesa ram kishorl meena Undecided
n malawalt | aomangarh | 2123/1526 [ 0011 | %ow wn kallash laxman Undecided
13 malawall | woranesrh | 2123/1526 | 0.024 | ™op wew shiv lal gadduram Undecided
14 beesata ralearh 1570 0.027 | oy wn aangadhar kanha ram Dedded
15 beegota fajearh 1570 0.018 fop W tinky ramiilal Declded
16 beegota rajgarh 1570 0.00S | fop v latoor bhagwan sshay Decided GOVT PROPERTY
17 veerpur ralgarh 802 0.018 | %o R glrra) ram|llal Decided
18 veerpur rajgarh 802 0.020 | fom TR Sitaram meena harphoot Undecided
19 beegota raigarh 2000 0.084 | fop R lardish bhagwan sahay Undecided
20 beegota rajgarh 2000 0.085 | oy sEm ralu meena _ kishor! lal Undecided
21 beegota rajgarh 2000 0.075 | %o wR heera lal chhote lal Undecided
2 beegota raitarh 2000 0.087 | Mo wR mool chand gangasshay Undeclded
23 beegota rajigarh 2000 0.081 P shiy lal kishori 1a! Undeclded
24 beegota rajgarh 2000 0.075 | fop wr anll matadeen Decided
25 beegota raigarh 2000 0.084 | fop R ramkaran mange lal Decided
26 bergota rajgarh 2000 0.090 op R bhagirath kishorl lal Undecided
27 beegota rajgarh 2000 0.075 | oy wn khilari harbaksh Dedded
28 beegota rajgarh 2000 0.066 | fop wR bamhabu kishori lal Undecided
29 beegota rajgarh 2000 0082 | P WA baldev prabhat! Undeclded
30 beegota ralzarh 2000 0.075 | op wEw basanta bhoora meena Undeclded
31 beegota raizarh 2000 0084 | fop wrR harshl harbaksh Undecided
32 beegota rajgarh 2000 0084 | ™o TER [ h bh 1 sahay Undecided
33 beegota rajgarh 2000 0.07S P wR halarl kishori lal Undecided
34 beegoa rajgarh 2000 0.083 | Np ww gotya harbaksh Undecided
35 beegota ralzarh 2000 0.105 oPp v shiv fal kishorl lal Undeclded
36 veerpus rajgarh 680 0.135 | ™op wWR rajendra ' Decided YES
3?7 veerpur rajgarh 680 0210 | M W mahesh rampha! nat Decided YES
38 bhavar kathumar 1 0.00S o TR ramsingh balya sainl Undecided
39 bhavay athumar 1 0004 | oy TR bhoor singh balya sainl Undeclded
40 geialsbes rajgarh 1570 0.006 fop o rajesh meena hajari lal Decdided VT RORERTY
41 Gehrin kathumar 1 0.007 | fop R hardayal buddhl lal Undecided
«Q nimia rajgarh 1085and | ) 000 | o mme fallu ram chhote lal Decided
1105 YES
43 ‘:;::’: rajgach 1 0.100 | fop wR mahendra ram khiladl meena Undecided
“ | rodayad rakach 1 0120 | fopgm | ROmENda | iladi meena Decided
as | wiods | uxmangarh 1020 | 1.000 | fom agm | turesh chand JandEl by Decided
meena meena
46 thosadi reni 31 0.024 | fop W |songe sahay meena|  sharvan meena Undeclded
47 | thekdin rajgarh 488 0120 | fop cgr | r2kesh ashok, radheshyam Undecided
umesh, nemchand
48 thosad! renl LT 0.016 o TR gangeram sharvan meena Undecided
) thekdin rajgarh 483 0.090 | %oy wn chhote lal sohan lal Undeclded
S0_|lamiid kabas| rajgarh 450 0018 | WP TR | bheem praltoat | padam prajapat Undeclded
51 |lamidkabas| rajearh 450 0360 | oy TR padam ram sahay pralapat Undeclded
52 |lamiki kabas|  ralgarh 450 0.240 | %oy wR alit singh hanuman singh Undecided
$3 | moti kabas rajgarh 444 0.070 | Now TER ramhet laxman sainl Undecided
54 | moti ka bas ralgarh 444 0.088 | P TR girra) mohan salnl Undecided
SS | moti ka bas ralesrh 4 0.038 | np WA dev karan mohar pal salnl Undecided
56 | moti ka bas raigarh 444 0.020 | MY wR mukesh kishor sainl Undeclded
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' rajgerh 44 0.0%0 &’ L] 0300V 1o reved ram WM”_'_‘ ﬂ
[ raigarh a4 0088 | fop wm ndre ram chhore tol Urdecided
bas nigach b 0117 | %o wm diendra boden sein undecsded
y 1T rajgath ) 0119 | %op wm anham boden Urde- died
ks bay rajgerh o 0008 | "oy wm toly rem bodan Urdecided
1 kg bas rasmorh 43/%) | 0.a% - orrol harva ram Undecided
1 mot ks by rejgarh 43387 | 0073 | op wm kanhava nondyd rem Undeciied
oMt ka Doy rjgach 433/%?7 | 0029 | fop wm bendra ighor seind Undecidad
WS | moti ks bay rejgerh 433387 0030 | %oy wn iy atemn o Bshor Undeded
Tt | moti kabae rojanch 431/%87 0.150 | fop wta 1als ram dovaram Undecided
67 | lomii ke bey ralgarh 4%0 0318 | "o wm ghanshvam haiad ram Undedded
@ |wmhitabas|  rajgs 430 030 | "oy wn dhanna 1sl ramsahmy Undevided
® |emiiluba rajgarh 450 0360 | fop wn shrirsm dhanna kel Undecided
7% |Wmiuiabas rojgarh 4% 0360 | o wm (Y] nanask ram Unda<ided
71 |lami ka bas rajgarh 430 0.360 | ™ TN murar nanak ram Undaxided
2 | emi ke bas rajgarh 450 0360 | "op wm shiv Ial mohan lal arsisnst Undacidied
7 |lemiikabas| rajsarh 450 0012 | %oy wm ram leevan nend lal Undegidad
74 | lammi ba bas rajgarh 450 0360 | fop W | ram sawaroop nand lal Urdecides
75 | motkabas | rawach 433/367 | 0043 | "op wm mshesh kishor saini Undecided
7% | naown | calgarh 1 1000 | fop oy |YOSERANMOSBR] e meena Decided
eem, hukum ves
77 | madhogarh | pratapgarh 251 0200 | op wr banshi ram nathu ram Owcidad
78 | madhogarh | pratapgarh 251 0.100 | %oy TR kajod nathu ram Owcidad
L) Shady) pratapgarh 855 0.995 oy W Sita m kalod mal Decided VES
80 bhadal prataomrh 855 0955 | fop W prakash bhola ram Owcided YES
1 dhada| pratapgarh 855 0.900 oy R mukesh richh pal Owxidiad [YES
) thadaj pratapgarh 855 0903 | fop W rajesh bhola ram Oucided YES
83 bhadaj pratsomah 855 1.000 fop TR om prakash hanuman sahay Decided YES
34 bhada) oratapgarh 855 1.000 op W chhot mal ram sshay Dwcidad VES
85 bhada) pratapgarh 855 1.000 oy wr mohan [ kh Dedded YES
86 bhadal pratapgarh 855 1.100 | P W vijay richhpal Dedided YES
(3 bhadaj} pratacearh 855 1.000 fop TR 13ia ram bhola ram Decided YES
88 bhada) pratapgarh 855 1000 | fop R heera lal bhola ram Dedded YES
] bhadaj pratapgarh 855 1.200 | fop W manohar kajod mal Decided YES
S0 kundala tahala s3 1.200 | fop ww ghra) sharwan meena undedded
M- WATNT WS T R AT 8 &I 10 owTs wRemE ¥t arirmol 3 QR AR ¥ 91 8 A 00 T  ARA 26413 & 3 @ wama

RS W W@ UUTE TT0 WA 28 TET @TIA 1540020 0 A ITalt 3 arkw oifta A o M 17 TIRW @FIA 1470 S0 A BT

Demolithed ¥R 71 5 ®32 wER ¥ A 1A § Q¥ 11 TEON 3 ATTA 10095 $0 A Trd 7O B FE A 3 BT PRA W A vure 3wl }
Aowrgwresdo®t =t O o e e2 gEv) A dEER 01113 Go A At wfts A Tzv AoErgE e B e D W RTugay sHEl = 0
oty

o BT e -
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48 Annexure-11 106

Detail of lllegal mining or non-forest activity on identified fand, If any and action taken by the department against

these violators (Vehicles seized Year-wise).

S, Range £ex;e 2022-23 | 2023-24 | 2024-25 202k=26 jot
No. (1an.22 to Mar.22) (upto 30" sept.2025)
1 |Alwar 2 4 18 7 5 36
2 |Behror 6 8 7 16 6 43
3 |Tijara 4 17 16 12 8 57
4 |Kishangarh 14 38 56 28 10 146
5 |Rajgarh | 7 42 30 41 28 148
6 |Laxmangarh 1 18 34 11 11 75
7 |Thanagazi 0 14 12 17 S 48
Total 34 141 173 132 73 553

Dy. Conserv gkyf forest,
Al zl’1
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Government of Rajasthan
Forest Department

" No.-F1(51) Forest}2018 part Jalpur, Dated:- 12 I+ 20 -

1 ORDER
In compliance of ofders dated 29.}10..?018 , 17.03.2020 & 26.08.2020 of Hon'ble
NGT, Principal Bench, New Delhi ir O.A no. 04/2013 (with O.A no. 28/2015), a
Working Group is hereby constituted to identify the areas In the Aravalli Hills
covered in the tablé appended to the Notification issued by the MoEF&CC dated
07.05.1992 under she Environment (Protection) Act, 1986 prohibiting specific
activity in the areal and take necessary action against the encroachments and
other unauthorized: non-forestry activity or activity that violates orders of the

s Hon’ble Supreme Cc;urt and Hon'ble NGT.
The Working Group shall comprise of the following members:-

S.N. i Designation
1 1. Regional Chief Conservator of Forest, Jaipur Chairman
2. Representative of District Collector, Alwar Member
3. Deputy Conservator of Forests, liger Reserve Sariska Member
4. Deputy Conservator of Forests, Alwar. . Member
' Secretary

The Working Group shall prepare and submits its report to the Forest Department
éor further submission to the Hon’ble NGT through the officer in charge of 0.A no
4/2013 before the next scheduled date of hearing i.e 19.02.2021 to ensure

e Tompliance of its orders.

; P\

Y | reva Guha'
Principal Secretary, Forest

¢ f\Q Copy to the following for information and necessary action.
\)“/ ul}EF(HoFF), Rajasthan, Jaipur
APCCF(Forest Protection), Rajasthan, Jaipur
" 3. Regional Chief Conservator of Forest , Jaipur.
9,334’ 4. District Collector, Alwar

m’ 5. Deputy Conservator of Forests, Alwar
. 6. Deputy Conservator of Forests, Tlger Reserve Sariska

oD el .
*‘é\\ & (8.Pfaveen)
Secretary,Fores
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51

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXEUCTION APPLICATION NQ. 15 OF 2025
IN
ORIGINAL APPLICATION NO.4 OF 2013

IN THE MATTER OF:

M/s Sonya Ghosh ....Applicant
Versus

State of Haryana & Ors. ....Respondent(s)

VAKALATNAMA
KNOW ALL to whom, these presents shall come that I/we Rajendra Kumar Hudda,
Respondent No.2, the above-named do hereby appoint (hereinafter called the Advocate/s) to be
my/our Advocates(s) in the above-noted case, authorise him/them: -

SHIV MANGAL SHARMA
Advocate for the Respondent No.2
D-291, 2" & 3™ Floor,
Defence Colony, New Delhi-110024
Mobile: +91 70427 00133
Email: aagrajasthanlsc@gmail.com

To act, appear and plead in the above-noted case in this Court or in any other Court in
which the same may tried or heard and also in the appellate Court including High Court subject to
fees separately for each court by me/ us. To sign file, verity and present pleadings, appeals cross-
objections or petitions for executions, review as revision, withdrawal, compromise or other
petitions or affidavits or other documents may be deemed necessary or proper for the prosecution
of the said case in all its stages subjects to payment of fees for each stage. To file and take back
documents, to admit and/or deny the documents of opposite party. To withdraw or compromise
the said case or submit to arbitration any differences or disputes that may arise touching or in any
manner relating to the said case. To take execution proceedings. To deposit, draw and receive
money, cheques, cash and grant receipts hereof and to do all other acts and things which may be
necessary to be done for the progress and in the court of the prosecution of the said case. To
appoint and instruct any other Legal Practitioner authorising him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on my/our behalf. And I/we, undersigned do hereby agree to ratify and confirmm
all acts, done by the advocate or his substitute in the matter as my/our own acts, as if done by
me/us to all intents and purposes. And I/we undertake that I/we or my/our duly authorised agent
would appear in Court on all hearings and will inform the Advocate for appearance when the case

- is called. And IAwe undersigned do hereby agree not to hold the advocate or his substitute

responsible for the result of the said case. The adjournment costs whenever ordered by the Court
shall be of the Advocate, which he shall receive and retain for himself.

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from
the prosecution of the said case until the same is paid up. The fee settled is only for the above case
and above Court. I/we hereby agree that once the fees, is paid. I/we will not be entitled for the
refund of the same in any case whatsoever and if the case prolongs for more than 3 years the
original fee shall be paid again by me/us.

IN WITNESS WHEREOF I/wve do hereunto set my/our hand to these presents, the
contents of which have been understood by me/us on this 31st day of September 2025.

Accepted subject to the terms of the fees.

D/151/2000
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